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(c) Constant wideavour is maito to 
improwths functioningofAIIMS hospital by 
updating medical equipment and making 
available the latest medicai technology, in­
creased and improved medical fadKties and 
services to provide better patient care.

CGHS Dispensary In Nand NagrI and 
Dllshad Garden, Delhi

1 6 li SHRIPHJS TIRKEY: WHI the 
Minister of HEALH AND FAMILTY WEL­
FARE bepleasedto referto the reply given 
on September 9,1991 on Unstarred Ques­
tion No. 6260 and state:

(a) the names and addresses of author­
ised Medical Attendants in the Nand Nagari 
andDitehad Garden areas;

(b) whether any consultation fee etc. 
has been prescribed and to be paidinsuch

(c) if so. the details thereof; and

(d) the steps proposed to be taken for 
the reimtMirseroentofthe feespaki by the 
Government emptoyees?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVi 
SIDDHARTHA): (a) The Ministry of Health 
and Family Welfare has not appoint any 
Authorised Medical Attendants 1n Nand 
Nagari and Dllshad Garden for the emptoy- 
ees of this Ministry so far.

(b) Yes. Sir.

(c) In States/UTs where the Govern­
ment have prescribed fees to its medical 
officers, t  is given as per the rates pre­
scribed by that Government

In States/UTs where the Government 
have not prescrlied any fees to its medical

officers, the consultatkMi fee is given as 
under:-

(i) Non Gazetted emptoyees whose pay 
is upto Rs. 120(V- p.m. Rs. 2 /-per visit

(H)Non-Gazettedefflptoyees whose pay 
is more than Rs. 1200/- p.m. but less than 
Rs.2500/-p.m.Rs.4/-pervisit,lthe medteal 
graduate is consulted, and Rs. 2/-per visit if 
the medical Kcerttiate te consulted.

(d) The rates of fees detailed in (c) 
above are reimbursable as per the provi- 
skHisunderthe Rules subject to othertenns 
and conditnns prescribed thereof.

[Tiansblio/i

Supply of ChkMoquhM Tableta by IDPL

1819. SHRIMRUTYUNJAYANAYAK: 
WIN the Minister of HEALTH AND FAMILY 
WELFARE be pleased to r^erto the reply 
given on August 26. 1991 to Unstarred 
Queston No. 4355 and state:

(a) whether the requisite biformatwn 
has since been collected; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTY OF HEALTH AND FAMILY WEL­
FARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes.

(b) During 1989. no direct for purchase 
of Chtoroquine Tablets was plac^ by the 
Directorate of Natbnal Malaria Eradk»tk>n 
(Programme on India Drugs* Pharmaceuti­
cals Ltd (IDf>L). On 9.10.90 an order for 
supply of 200 milfons Chlproquine Tablets 
was placed by Director NMEP on Mte H)PL

The Department of Chemicalsand Patio 
Chemicals have stated that a sum of Rs. 
9.02 lakhs was pidd to M/s Neel Madhvan
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Consultants Private Ltd. as per the terms of 
the agreement between IDPL and Ws. Nsei 
Madhvan Consultants Private Ltd. That 
Department h ^  further bifbnned that the 
Department of Public Enterprise had been 
asked to look into matter to advise them 
on further course of action. The Department 
of Pubfic Enterprises have not yet com­
pleted the stu<  ̂ and have therefore not 
tendered any advice so far.

[EngBsH

RaUa by RMd bMpadors

1820. SHRITARACHANDKHANDEL- 
WAL: Will the k̂ inister of HEALTH AND 
FAK«ILY WELFARE be pleased to state:

(a) whether anumberof rakts hadbeerf 
conducted and samples liftedby the f=bod 
Inspectors of the department of prevention 
of Food Adulteratnn, Maw Delhi during the 
last one had a half years; and

(b) If so, the details thereof and the 
remedial steps taken thereon?

THE MINISTER OF STATE IN THE 
MINISTY OF HEALTH AND FAMILY WEL­
FARE (SHRIMATI D X  THARADEVI 
SIDOHARTHA): (a) and (b). As per the 
informatkm received from Dettti Administra- 
tton the Department of preventbn of Food 
Adulteralk>n, had carried out 268 inspec- 
ttons and lifted 784 samples during the last 
onehada half years (April, ISOOtoOclober, 
1991), out of whk:h 118 samples were de­
clared adulterated/misbranded.

The Department of Food Adulteratbn, 
Delhi has been organising educatbnal 
campaigns for Vendors.

ITamkOmi

Endanger to Vegetations

1821. SHRIGOVINDRAONIKAMrWill 
the Minister of ENVIRONIMENT AND FOR­
ESTS be pleased to state:

(a)whetherasunwy reportedthatneariy. 
5000vegetatbns are in danger of Mtinctkm/ 
destructton;

(b) if so, the reasons therefor; and

(c)thestepe proposed to be taken by 
the Government for the protectkm of these 
vegetattons?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRIKAMAL NATH): (a) According 
to Botank»rSuivey of India, itout 1500 
species of flowering plants are in danger of 
extinctkM).

(b) The reasons are:

(i)

(ii)

increaskig biotic pres­
sure,

impact of devetopmental 
projects on environment

(c) The Govemmern have taken folow- 
ing steps:

(I) Restriction in dlverston of
forest landfornon-forestiy 
purpose under the Forest 
(ConseivatkMi Act, 1980);

09 The WiMlife (Protectkm)
Act 1972 has been 
amended to kidude wBd 
flora afongwHh wiU fauna 
for projection.

(iH) Special programmes of
conservation for man­
groves and wetlands have 
been launched.

[EngBsNi

DeathalnHoapRaia

1822. SHRI RAJNATH SONKAR 
SHASTRI:

SHRI MADAN LALI01URANA: 
Win the Mbiister of HEALTH AND 

FAMILY WELFARE be pleased to state:


